- et

In The Central >Admihistrative Tribunal

J a.ipur Bench, F alpur
0.A. /;‘,&,[M P, No.... 265/20001: ravress ams semavamerm

R.S.Sharme end crs. . Unicn of India and or

KT Cexd Ea%: mwve YUU SYTS IBTD Gt

CEEY TER TEUS LIS @ rama FEAS rwe g am Koo - VeI'SUS ------ B Fue Fmw-Gans Ses. -r Sevcams. GET: 6300 B80 sEV: BBv- K4+ Ea- Gmr €. EENS

Date of Order

- ~ S
R PR b ke

23.7.2001

B ) " . . 1
Mr. P N Jsti, coun=e1 for the appllcanta_
Mr. B.N andu, ccun°91 for the respendents
_ l |
The{laarned counegel for\the.raspondents submits that

N " ‘ ' . 2
vide créer dateé 20th July, .2001, the epplicants, totalling 21,

have been esent op Phase-11 trainihg (photccopy of the order teken
B :
on record of the |OA No. 258/2001).

Theilearhed counsel for the applfpants submits that
i ,

the applicants have'bean =ant on training withia delay of 3 weeks
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and coneequently the perlod cf 3 weeks o] c‘pent, should be counted

!
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for training. }
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We ;have given cur thoughtful conalderatlon te the

rival submis51on?. In a period of 4 wéeksf»tra1p1ng, 3 weeks spent

prier to the pes %Jnc-of the 6rder dated 20th j&ly, 2001 cennot be

treated as perlcé spont on tchnlna.
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In view cf the order paaséd by the Dapartment Oated

20th July, 2001 sendlng the appllcants on tra1n1ng, proyer cf the
applicents in the OA -stends satlefled Tharefore, the OA has become
 infructuous. and ﬂlsposed of accordlngly. Partles are left tc bear
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their own costs.|
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(GoPat SINGH) (A.K.MISHRA)
Adm. Member ' Judl . Member -
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